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IRDA/F&A/CIR/MISC/052,/03/2018 March 27, 2018

To

All Insurers

Sub: Exemption of reinsurance schemes, in respect of specified insurance
schemes, from the purview of GST - Reg.

It is informed that the proposal to exempt reinsurance schemes in respect of
specified insurance schemes has been approved by the GST Council in its 25th
meeting held on 18.01.2018 on the condition that the benefit of reduction in
the premium on such Insurance schemes, must be passed on to the
beneficiaries and the State and Central exchequers. Insurers shall avoid any
undue enrichment on this account. Insurers may note that if necessary benefit
on account of reduction in premium is not passed on to the insured / Govt.,
suitable action against the Insurance Companies may be initiated with
National Anti-Profiteering Authority under Section 171 of the CGST Act.

In this regard, a copy of D.O. No. 354/12/2013-TRU dated 24.01.2018 from
the Finance Secretary is enclosed herewith, for information and necessary

action. All insurers are advised to comply with the above in letter and spirit.

%@m/am\

(Pravin H Kutumbe)
Member (F & 1)
Encl : a/a



F. No. G-14017/20/2017-Ins.lI
Government of India
Ministry of Finance
Department of Financial Services
(Insurance Division)
2nd floor, Jeevan Deep Building,
Parliament Street, New Delhi.
Dated: 26th March, 2018

The Chairman
IRDAL,
Hyderabad

Sir,

Sub: Exemption of reinsurance schemes, in respect of specified insurance
schemes, from the purview of GST - reg.

| am directed to inform that the proposal to exempt reinsurance schemes in
respect of specified insurance schemes has been approved by the GST Council in its
25th meeting held on 18.01.2018 on the condition that the benefit of reduction in the
premium on such Insurance schemes, must be passed on to the beneficiaries and the
State and Central exchequers. A copy of DO No. 354/12/2018-TRU dated 24th January,
2018 from the Finance Secretary in this regard is enclosed herewith, for necessary
action.

2. This is for information of IRDAI with a request to issue necessary instructions in
this regard and submit a confirmatory report on the matter to this Department.

Encl.: as above
Yours faithfully,

Boreify,

(K. B. Nayyar)
Under Secretary (Insurance-Il)
Tel: 011-23748759
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Kindly rafer to your D.O. Istar No. 1/Sacy TFSJ /2017 datad 20.12.2017 saaking
axamination of proposals ior eass of living of sanior citizens and proposals ralating to
insurance, specifically Pradhan Mantri Fasal Bima Yojana (PMFBY).

&

2 Considering the fact that no GST is payable on insurance premium of such
schemes and the GST paid on the re-insurance is includad in the cost of insurance
premium chargad by tha Insurance Companies from the beneficiaries and also shara
between the Centre and Statz Governments, the proposal to exampt reinsurance
schemes in respect of specified insurance schemes has been aporoved by the GST
Council in its 25" meeting held at Naw Delhi on 18.01.2018. A list of the insurance
sChameas which are exempt under GST and whosa rainsurance have also been
exasmptad from GST is enclosad in the Annexure attached.

3. As you ars well awars, rz-insurance sarvice is input sarvice to the insurance
company. So, the exsmption to re-insurance would virtually zaro rats the insurance
sarvices in respact of the abova-mantioned schemes. The proposal was racommended
by the Fitment Committe2 on the condition that the benefit of raduction in the pramium
on such Insurance Schemas, must be passad on to the beneficiaries and the Stats and
Central exchaquars. Sinca for payment of pramium for the examptad Insurance

Schemes, substantial budg3tary allocation is mada by the Govarnment, it may be

ensured that tha insurance pramia are raduced by Insurance Companies. This may be
monitored by the Department and concerned nodal Ministry to avoid any undue
enrichment to the Insurance Companies. If necessary benefit on account of raduction in
pramium is not passad on to tha insurad/ Govt., suitable action against the [nsurance
companies may be initiatad with National Anti-Profitaering Authority undar section 171
of the CGST Act.

With ragards,

Yours sincaraly,

Encl. As above.f H1 ,
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( ( Hasnf\w‘kh Adhia)

Shri Rajiv Kumar, . : P
Sacratary,

Department of Financial Services,

3" Floor, Jeevan Deep Building,

Sansad Marg, Naw Dealhi — 110001,
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Annexure

Services of general insurance business provided under following
schemes is exempted under GST

1.
2,
3.

FO.OO.\'.@&':‘}-

1.
12.

~

13.
14.
15.

16.

Janashree Bima Yojana

Aam Aadmi Bima Yojana

Life micro-insurance product as approved by the Insurance
Regulatory and Development Authority, having maximum amount
of cover of two lakh rupees k

Varishtha Pension Bima Yojana

Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY)

Pradhan Mantri Jan Dhan Yojana (PMJDY)

Pradhan Mantri Vaya Vandan Yojana (PMVVY)

Hut Insurance Scheme

Cattle Insurance under Swarnajaynti Gram Swarozgar Yojna
(earlier known as Integrated Rural Development Programme)
Scheme for Insurance of Tribals

Janata Personal Accident Policy and Gramin Accident Policy
Group Personal Accident Policy for Self-Employed Women
Agricultural Pumpset and Failed Well insurance

premia collected on export credit insurance

Restructured Weather Based Crop Insurance Scheme (RWCIS),
approved by the Government of India and implemented by the
Ministry of Agriculture

Jan Arogya Bima Policy

\47. Pradhan Mantri Fasal Bima Yojana (PMFBY)

18.
18.
24,
21.
2.

Pilot Scheme on Seed Crop Insurance
Central Sector Scheme on Cattle Insurance
Universal Health Insurance Scheme
Rashtriya Swasthya Bima Yojana

Coconut Palm Insurance Scheme

23~ Pradhan Mantri Suraksha Bima Yojana

24,

Niramaya Health Insurance Scheme implemented by the Trust
constituted under the provisions of the National Trust for the
Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation
and Multiple Disabilities Act, 1999 (44 of 1999).




